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CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH, JABALPUR

O.A. No. 3/2003

'

- M.B. Saxena, S/o. S.B. Saxena,

age 62 yrs. Retd. UDC, Commander

works Engineer, (Project), MES,

P.B. No. 84, Mall Road, Cantt.

Jabalpur (M.P.) - 482 001.

R/o. 1200/1, sethi Nagar, Gupteshwar

Mandir Ke-Pass, PO : Vvidyut Nagar,

Rampur, Jabalpur (M.P.) - 482008. PN applicant

V er sus

l. Union of 1India, Through Secretary,
Ministry of Defence, New Delhi -
110011.

2. Commander wWorks Engineer (Project),
MES, P .B. 89, Mall Road, Cantt.
Jabalpur - 482 001 (I"’IOP.)O

3. Chief Controller of Defence
Accounts = (Pension), Dropadi
Ghat, Allahabad - 211014. cos Respondents

Counsel

shri M.B. Saxena for the applicant.

Coram

Hon'ble shri Justice N.N. singh - Vice Chairman.
Hon'ble shri sarveshwar Jha - Member (Admnv.).

O RDER (Oral)
(Passed on this the 13th day of January 2003)

Heard. The applicant has approached this

Tribunsl against non-revision of his pension arising out of

k//ﬁzi/////Assured Career Promotion (ACP) having been granted to him,

raising his basic pay from Rs. 5,700/~ to Rs. 5,900/~ with
effect from 01/08/2000 under the ACP Scheme. Tt transpires
that the Chief CDA (rension) Allahabad has not issued the
Corrigendum FPO so far, Whefeas the revised Last Pay
Certificate in the case of the applicant has already been
issued by respondent No. 2 vide their letter dated 16th

February 2002 (Annexure a-1). It also transpires that the
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applicant has submitteg 5 Tepresentation, 5 Copy of which
is placed st Alnexure A-2 which is in continuation of the
internal communication of the respondents, 3 Copy of which

is placed at Alnexure a-1.

2. Cn consideration of the application it
appears that the respondents shoulg have issued the
Corrigendum rpo on time, as they have in-appropriately

delayed the Matter, we are of the view that this 0a can

in view the applicant 's Iepresentation, 5 COpy of which
is placed at Alnexure a-2, within 3 period of 3 months

from the gate Of receipt of 8 COpy of this orger. The

3. With this, thig OA stands disposed of in
terms of the above directions. After the above orders

have been dictated the learneg Counsel for the applicant
also Yeferred to hisg Prayer in bParagraph 8.1, that interest
be paid to hinm on delayed pPayment of arrears of the

revised pension, The respondents are directed to look
into thig aspect of hig bPrayer also ang Pay the interegt

as adm%ssible under the rules.
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(SARVESHWAR JHp ) (N.N. sINgH)
MEMBER (a) VICE CHAIRMAN
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